












File No. 19(2)2018/FSA/RCDIFSsAI 

Food Safety and Standards Authority of India 
(A statutory Authority established under the Food Safety and Standards Act, 2006) 

(Regularity Compliance Division) 
FDA Bhawan, Kotla Road, New Delhi - 110002 

Dated, the 14h July, 2021 

To, 

Regional Director (ER), 
Food Safety and Standards Authority of India, 
Benfish Towr, 6h Floor, 31 GN Block, 
Sector-V, Salt Lake, 
Kolkata-700091. 

Food Safety Audit of Food Businesses holding Central License and 
falling under High Risk Categories of food businesses under the Food 
Safety and Standards (Food SafetyAuditing) Regulations, 2018-reg. 

Subject 

Sir 

Reference FSSAl's communications of even number dated 13.08.2019, 
24.09.2019, 29.11.2019, 12.06.2020 and 28.09.2020 regarding mandatory audit of food 
businesses holding Central Licenses and faling under six high risk categories as 
approved by the Food Authority. The last date for mandatory audit of such FB0s has 
expired on 31.12.2020. 

At present 43,999 FB0s have Central License under FSSAI out of which 3292 
FBOs are under the high risk categories. As per information available, till date, only 
2121 Third Party Audits have been conducted for the above mentioned KOBs. Region 
wise count of Central Licenses is given at Annexure 'A' and details of audits completed of 
such FBOs are given at Annexure 'B'. 

2. 

3 It has been decided by the Competent Authority to ensure audits of remaining 
FBOs holding Central License and falling under the six high risk categories within a 
period of one month. All Regional Directors, FSSAI are, therefore, requested to ensure 
compliance in the matter. It is requested to provide compliance report latest by 

20 August, 2021. 

Yours faithfully, 

(RavinderKumar Narula) 
Assistant Director (RCD) 



File No. 19(2)2018/FSA/RCD/FSSAI 

Food Safety and Standards Authority of India 
(A statutory Authority established under the Food Safety and Standards Act, 2006) 

(Regularity Compliance Division) 
FDA Bhawan, Kotla Road, New Delhi 110002 

Dated, the 14th July, 2021 

To 

Regional Director (NR), 
Food Safety and Standards Authority of India, 
Northern Region, 
Clo National Food Laboratory haziabad 
Ahinsa Khand 2, Indirapuram, Near CISF Camp, 
Ghaziabad-201014 (Uttar Pradesh) 

Food Safety Audit of Food Businesses holding Central License and 
falling under High Risk Categories of food businesses under the Food 
Safety and Standards (Food Safety Auditing) Regulations, 2018-re 

Subject 

Sir 

Reference FSSAI's communications of even number dated 13.08.2019, 
24.09.2019, 29.11.2019, 12.06.2020 and 28.09.2020 regarding mandatory audit of food 
businesses holding Central Licenses and falling under six high risk categories as 
approved by the Food Authority. The last date for mandatory audit of such FBOs has 
expired on 31.12.20020. 

2. At present 43,999 FBOs have Central License under FSSAI out of which 3292 
FBOs are under the high risk categories. 
2121 Third Party Audits have been conducted for the above mentioned KOBs. Region 
wise count of Central Licenses is given at Annexure 'A' and details of audits completed of 
such FBs are given at Annexure 'B'. 

As per information available, till date, only 

3 It has been decided by the Competent Authority to ensure audits of remaining 
FBOs holding Central License and falling under the six high risk categories within a 
period of one month. All Regional Directors, FSSAI are, therefore, requested to ensure 
compliance in the matter. It is requested to provide compliance report latest by 

20 August, 2021. 

Yours faithfully, 

A 7 12 
(Ravinder Kumar Narula) 
Assistant Director (RCD) 



File No. 19(2)2018/FSA/RCD/FSSAI 

Food Safety and Standards Authority of India 
(A statutory Authority established under the Food Safety and Standards Act, 2006) 

(Regularity Compliance Division) 
FDA Bhawan, Kotla Road, New Delhi - 110002 

Dated, the 14th July, 2021 

To 

Regional Director (SR), 
Food Safety and Standards Authority of India, 
Central Documentation Complex (South Wing). 
RajajiSalai, 
Chennai-600001 

Subject Food Safety Audit of Food Businesses holding Central License and 
falling under High Risk Categories of food businesses under the Food 
Safety and Standards (Food Safety Auditing) Regulations, 2018-reg. 

Sir 

Reference FSSAl's communications of even number dated 13.08.2019, 
24.09.2019, 29.11.2019, 12.06.2020 and 28.09.2020 regarding mandatory audit of food 
businesses holding Central Licenses and falling under six high risk categories as 
approved by the Food Authority. The last date for mandatory audit of such FBOs has 
expired on 31.12.2020.

At present 43,999 FBOs have Central License under FSSAI out of which 3292 
FBOs are under the high risk categories. As per information available, till date, only 
2121 Third Party Audits have been conducted for the above mentioned KOBs. Region 
wise count of Central Licenses is given at Annexure 'A' and details of audits completed of 
such FBOs are given at Annexure B'. 

2 

It has been decided by the Competent Authority to ensure audits of remaining 
FBOs holding Central License and falling under the six high risk categories within a 
period of one month. All Regional Directors, FSSAl are, therefore, requested to ensure 
compliance in the matter. It is requested to provide compliance report latest by 

20th August, 2021. 

3. 

Yours faithfully, 

iy.0) 2o 2.1 

(RavinderKumar Narula) 
Assistant Director (RCD) 



File No. 19(2)2018/FSA/RCD/FSSAl 
Food Safety and Standards Authority of India 

(A statutory Authority established under the Food Safety and Standards Act, 2006) 
(Regularity Compliance Division) 

FDA Bhawan, Kotla Road, New Delhi - 110002 
Dated, the 14 July, 2021 

To, 

Regional Director (WR), 
Food Safety and Standards Authority of India, 
Western Region, Office Unit no. 1202 
12th floor, Hallmark Business Plaza, 
Opposite Guru Nanak Hospital, 
Bandra- East, 
Mumbai 400051 

Subject Food Safety Audit of Food Businesses holding Central License an 
falling under High Risk Categories of food businesses under the Food 
Safety and Standards (Food Safety Auditing) Regulations,2018-reg.

Sir 

Reference FSSAI's communications of even number dated 13.08.2019, 
24.09.2019, 29.11.2019, 12.06.2020 and 28.09.2020 regarding mandatory audit of food 
businesses holding Central Licenses and falling under six high risk categories as 
approved by the Food Authority. The last date for mandatory audit of such FBOs has 
expired on 31.12.2020 

2. At present 43,999 FBOs have Central License under FSSAI out of which 3292 
FBOs are under the high risk categories. As per information available, till date, only 
2121 Third Party Audits have been conducted for the above mentioned KOBs. Region 
wise count of Central Licenses is given at Annexure 'A' and details of audits completed of 
such FBOs are given at Annexure 'B'. 

It has been decided by the Competent Authority to ensure audits of remaining 
FBOs holding Central License and falling under the six high risk categories within a 
period of one month. All Regional Directors, FSSAI are, therefore, requested to ensure 
compliance in the matter. It is requested to provide compliance report latest by 

20 August, 2021. 

3. 

Yours faithfully,

4.0)-221 

(RavinderKumar Narula) 
Assistant Director (RCD) 


